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stated that the petitioner has madce any furth@r«r@pres@ntation
to &ﬁé respondants to re-calculate the amounts as claimed by
him nor it is stated what reply has been given by the

respondents to such a repiresentation.

% In the above circumstances, op 562/2001 is reliscted.
as no prima-facie case has bean made out by the petitioner T

warrant further action being taken in this regars  under  the

provisidg af the Contempt of Courts fot,1971 read with the

of Secticn 17 of the administrative Tribunals ACTt,
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